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Action Taken Report

Action taken report in compliance 10 the Hon'ble NGT
Central Zonal Bench Bhopal order dated 23.10,2024 in
the matter of O.A. No.- 236/2024, Manish Singh Gahlot &
another Vs State of Chhattisgarh & Others.

In reference to the subject Hon'ble NGT ordered to constitute
a joint committee consisting:

(1) One Representative from the Collector, District
Manendragarh-Chirmiri-Bharatpur, Chhattisgarh —MTr.
Dayanand  Tigga, Mining Officer,  District
Manendragarh-Chirmiri-Bharatpur, Chhattisgarh.

(i) One Representative from Chhattisgarh Environment
Conservation Board, Chhattisgarh — Mr. Vijay Singh
Porte, Regional Officer, Chhattisgarh Environment
Conservation Board, Ambikapur.

The committee is directed to visit the site affected area
(Kewai River, District- Manendragar‘n—Chirmiri—Bharatpur)
where the issue raised regarding illegal mining storage
trading and illegal transportation and submit the factual and
action taken report within six week.

As per the order, the committee visited the site (Kewai
River, District- Manendragarh-Chirmiri-Bharatpur) and
following observation has been made:-

Kevai river is divided into two parts in the middle. Which
forms the border of the states of Chhattisgarh and Madhya
Pradesh.

A total of 02 sand storage are approved in the bank of Kevai
River in Chhattisgarh's part. The first approved sand storage
is located in Patwari alka No. 04, Khasra Serial No. 606,
610, total area of 0.40 hectare, of Village Bichiyatola, Teh-
Kelhari District- Manendragarh-Chirmiri-Bharatpur- The
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above mentioned sand storage (Proprictor- Mr. Vivek Kumar
Tiwari) has received storage license from Mineral
Department,  District Mancndragarh-Chirmiri-Bharatpur
from 16/06/2023 to 15/06/2026. Sand storage was found in
additional area than the approved arca. Which was found at a
distance of 91 meters from the river.

The sccond approved sand storage is located on 0.115
hectare area of Patwari Halka No. 04, Khasra Serial No. 682
of village Bichiyatola, Teh-Kelhari District- Manendragarh-
Chirmiri-Bharatpur.The said sand storage (Proprietor-Mr.
Vikas Pratap Singh) has received .storage license from
Mineral Department District Manendragarh—Chinniri—
Bharatpur from 27/10/2021 to 26/10/2024. Which was found
at a distance of 113 meters from the river.

3. It was told by the villagers present during the inspection that
the work of storage and trading is not being done in both the
above approved sand storage area for about 06 months.

4. During the inspection, no excavation of sand was found in

the site of Chhattisgarh part of Kevai river.
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